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Now, as he says, according to the 
pledges given in their election manifesto and 
also at other places, he is trying to examine 
the question afresh. Therefore, I would like 
to ask whether he will kindly assure two thii 
gs: One is whether the employees' 
associations of the various constituent of the 
Samachar, before the Samachar came into 
existence, would be consulted and the 
working journalists and the non-working 
journalists will also be ccnsuled, because, 
Sir, U is ctnsulaticn alone will enable the 
government to find a proper solution not 
only for meeting the situation arising cut of 
the integration of the agencies, the forced 
integration of the various agencies, but also 
fcr tacklirg seme of the problems that were 
pending before this forced integration was 
brought about. 

SHRI LAL K. ADVANI : All the 
interests concerned with this will be con-
sulted suitably and I am sure that the com-
mittee that will be entrusted with this job 
will be in a position to do this. 

SHRI JAGJ1T SINGH ANAND : My 
question is whether some representation 
would be given to the various interests when 
the Government is going in depth into the 
whole issue as it existed before the Sama-
char came into being as also in the ways in 
which the Samachar was brought about and 
the various other problems. I am in full 
agreement with the intention expressed by 
the honourable Minister. But I would like to 
tell that restoration of the situation prior to 
the coming into existence of the Samachar 
will not be very helpful. Therefore, will he 
give an assurance that he will give repre-
sentation not only to the various interests 
constituting the Samachar, but also to the 
working tod non-working journalists on the 
Committee that is going to be formed  ? 

SHRI LAL K. ADVANI: This is essen-
tially a body which will advise the Govern-
ment and this will be a kind of an expert 
body. Sn, if all the interests are supposed to 
be represented, then the Committee will be 
of a different nature. 

SHRIJAGJIT  SINGH     ANAND  ! Will 
you give representation at least to the 
Members of Parliament ? 

MR. DUFUTY CHAIRMAN : Yes, Mr, 
Kaushik 

II. Accident to National remote sensing 
Agency's DC-3 Aircraft near  OngJe   in   

Andhra Pradesh 

THE MINISTER OF INFORMATION 
AND BROAD CASTING (SHRI LAL K. 
ADVANI). Sir, on behalf of Shri 
Purushottam Kaushik, Minister of Tourism 
aiuiCivil Aviatic n I beg to make a 
statement. 

It is with profound grief that I rise to 
inform the House about the grim tragedy 
that overtook DC-3 aircraft belc'rgir.g to 
National Remote Sensing Agency attached 
to the Department of Science and Tech-
nology. 

A DC-3 aircraft VT-EEL belonging to 
National Remote Sensing Agency departed 
from Madras at 0615 1ST on 5th April, 1977 
for a survey flight south-east of Maraka Pur 
and crashed in a village near Ongole in 
Andhra Pradesh on 5 th April, 1977. Five 
members of crew and five persons belonging 
to the Atomic Minerals Division of the 
department of Atomic Energy were reported 
to have been killed. 

Shri M. M. Chawla, Controller of Air 
Safety, Bombay has been detailed by the 
Directorate-General of Civil Aviation to 
proceed to the site of crash for investigation. 

The House will share my deep sense of 
shock and profound sorrow and, join me in 
expressing sympathies to the bereaved 
families. The Department of Science and 
Technology have sanctioned an ex-grata 
payment of Rs. 5,000 00 each to the 
bereaved families. 
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SHRI V. B. RAJU (Andhra Pradesh) : Mr. 
Deputy Chairman, Sir, will the honourable 
Minister be pleased to state, though this is 
the first report, under what conditions the 
aircraft had actually crashed ? The 
newspapers say that it was actually caught in 
a fog and crashed on a hillock. Now,' Sir, 
what is the age of this DC-3 -aircraft ? Will 
the honourable Minister assure this House 
that hereafter scientific personnel will not 
move in groups because their lives are very 
valuable to the country. It is also not known 
why, when the weather conditions are so 
congenial for air travel, this has crashed. It is 
not only- a question of an officer going into 
the question of how this accident took place. 
DC-3 aircraft generally are very old and still 
they are being used in the country. Will the 
honourable Minister be ab,.e to throw some   
more   light   on   this ? 
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SHRI LOKANATHMISRA(Orissa): Sir, 
I have only one specific point to ask from the 
hon.   Minister.   When was this particular 
aircraft given a certificate of airworthiness 
and how many hours  did it fly after the   
certificate of air-worthiness had been given?   
And may I submit to you for the information 
of hon.     Members that Dakota is supposed 
to be one of the most reliable aircraf .  in the 
world even today, after many sop   sticated 
planes have come into operation string the 
last thirty years or so.   Even then, how was 
it that the  pilot,  whosoever he was—
Squadron Leader or   something—was not 
prevented from flying by the route on which 
he flew by the Control Towers between the 
two places which he was covering?   What 
was the instruction from the Control Tower, 
either from Madras or from the place of 
destination, as to the nature of the weather 
through which he was to fly?   Was such an 
intimation given and,  if so,   what   was   hia 
reply ? 



33 Statements [7 APRIL 1977] by Minister 34 

 

SHRI LOKANATH MISRA : Had the 
control tower cautioned the pilot that the 
area was not safe for flying ? It is reported 
that there was fog in the area. Was it not the 
duty of the control tower to caution the pilot 
that it was not safe to fly at that particular 
moment ? 

SHRI LOKANATH MISRA : Getting 
information from the control tower is a 
matter of minutes for the Minister. 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): May I submit to 
you with all humility and seriousness hat the 
Minister in charge himself was not present in 
the House when the Leader of the House 
read out that statement on his behalf? I do 
not know whether all the points raised by the 
Members have been brought to his notice or 
whether anybody took down the notes about 
it. If he came to know about it in the 
afternoon of yesterday, the preliminary thing 
that he ought to have examined himself was 
whether the control 
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toti:c functioned properly.    It was tor him to 
come out with   the statement that he is in the 
knew of things.   We hive lest such valuable 
lives and it is no use saying that  we  are  
enquiring  into  the    matter. It  is  no  use  
telling  us  that  Rs.   5000/-are   being   paid   as     
ex-gratia    payment. It is nothing but an insult 
to our  intellectual  giants   such  as   scientists.     
I   would humbly   request   you     that     
instead   of glossing over it, you should give   
them a definite   time when they   wou d come 
out with   thess   preliminary    enquiries.     The 
vital points are these: When was this plane 
acquired ?   Secondly, as an   hon.    Member 
already suggested, was the air-worthiness certi-
ficate valid for today? When was tue aircraft last 
examined? did the Ministe  come to know 
before the plane took off that all these scienti" 
ists were traveling in the same plane? Were all 
the precuations taken ? These are the vital 
questions.    And we would not allow   this 
Government just to come out with a  reply that  
we  are  enquiring  into  the    matter. 
Airworthiness certificate is    available   in a 
moment's   notice.    Was the control   tower 
functioning   because   the   signals  can   be 
available   within   a    moment's        notice? 
Was the route chosen   by   themselves    or were 
they forced to go in one plane by  that route   
knowing fully well   that   there are hillocks on 
the way, knowing full well  that there was fog ?    
When these surveys   are taken from the   
aircraft, the aircraft   has to come down   to   a 
certain level above the ground level.    It has to 
come down to a level where it     can    at    any     
moment crash. And if there are hillocks in   
between, do their blue-prints s'ow them ? Ha\ e 
the pik ts been fo estalled 1 y tel'inj   from   the 
control tower ?    Ordinarily, if there is any fog, 
any pilot can see it from his window-screen 
before he takes off.    We would like the hon.    
Minister to take it very seriously and come out 
with a statement as early as possible. 

'SHRI  PIARE   LALL KUREEL URF PIARE 
LALL TALIB :    Sir, it is a   very serious 
matter.   The    departmental    en- 

 SHRI JAGJIT   SINGH     ANAND : 
Sir, in the case of Indian Airlines, they get 
a compensation of Rs. 1 lakh. But here 
they are given on y Rs. 5,000 each. 

SHRI LOKANATH MISRA : Sir, 
kindly alow the Minister some time in the 
afternoon so that he will make a statement 
with all the information in the House. 

SHRIMATI PURABI MUKHO-
PADHYAY : Sir, why was he not present 
here when this thing came up before the 
House. He should have been present in this 
House. Why do they take it so lightly by 
just reading out a statement on such a vital, 
important matter and such a tragic accident 
? 

SHRI LAL K. ADVANI : Mr Deputy 
Chairman, Sir, I would like the House to 
appreciate that unnil the entire Ministry is 
completed, one Minister has to attend both 
the Houses. It is not a question of dis-
regarding any House. And I took the 
earliest opportunity to present before you 
the bare facts known to us. Otherwise, I 
could have waited for him to come in the 
afternoon . . (Interruptions). 

Mr. Deputy Chairman, Sir, the Minister 
might be able to reply to some of the 
questions that have been asked and some 
other questions he might not be able to 
reply. So, it would be proper for the House 
to bear with the Minister and let him get 
all the facts that are necessary....................  

(Interruptions) 

 

 

quiry will not do.   An independent com-
mission should be appointed. 
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SHRI SARDAR AMJAD ALI (West 

Bengal) : Sir, I am on a point of order. Well, 
for the last three or four days, we have been 
observing t'lis in tMs House for instance, 
yes.erday was the day fixed for questions and 
answers bv the Agriculture Ministry. The 
Steel and Mines Minister was present here to 
reply to the question on the Agriculture 
Ministry. Today, the Leader of the House says 
that the Minister of Civil Aviation was busy in 
the otner House and that is why he had to 
supplement whatever the Civil Aviation 
Minister had to reply to the question that was 
referred to here. Now, Sir, is it fair that when 
the Minister himself is present here, some 
other Minister or the Leader of the House will 
supplement ? Is it not fair that the Minister 
himself should reply to whatever questions 
that are raised ?   Sir, if that be so... 

(Interruptions) —AN  HON. 
MEMBER : The Leaders of the   House   can   
intervene   at any   time. 

SflfU SVRDAR AMJAD ALI : Sir, we 
subscribe to the theory and we believe in the . 
principle that the Cabinet has a joint 
responsibility. But, primarily, a particular 
Minister who hi; b;:i illolted. a piraciUr 
department or m'aUtcy by a nKifbition issued 
hy the President of the country, is responsible 
to make a statement on the floor of the House 
here. I agree and we all agree that when the 
Minister concerned is otherwise busy in the 
other House or in some other very importing 
muter, any M'nister on his be'iilf cm mike a 
statement or cm reply' to the queries which 
would be raised by the 

Members of this hon House. I do not agree 
that it should be a tradition here, in this 
House, that even when a Minister, to whom 
a particular portfolio has been allocated by 
the President by a special notification in the 
Gazette of the Government of India, is 
present here, he will not reply to queries 
raised by Members here in respect of his 
department. Sir, should this be the tradition 
here ? May I know whether the new Janata 
Government is going to create such a 
tradition ? Sir, I want a clarification from 
you. I do not know which Minister will be 
able to reply to my points or whether the 
Chief Whip will be able to reply to my 
questions. I want a direction from you, Sir. 

SHRI LAL K. ADVANI : Sir, the matter is 
very simple. Ever since the Minister for 
Tourism and Civil Aviation arrived here, I did 
not reply to any of the questions that were 
raised from the other side of the House It was 
only when an observation was made that this 
House is being ignored, that, as the f Leader of 
the House, I sought to m ake the position of 
the Government clear on this particular 
question that was raised out of the statement.   
I have not replied to any questions after the 
arrival of the Minister of Tourism and Civil 
Aviation and I   have left  the   matter   of  
answering   questions entirely  to  him. / 
T 

SHRI P. C. SETHI (Madhya Pradesh) ! Sir, 
I would like the Leader of the House, the 
Minister in charge and the Government to 
immediately come out with a statement that 
the payment of Rs 5,000 which has been 
sanctioned to each family—which is 
absolutely inadequate—would be raised to 
Rs. 1 lakh. That is my first point. Secondly, I 
would like the Minister to come out with the 
details of the preliminary enquiry on the 
points raised by the hon. Members of this 
House either by four o'clock today, or, if that 
is not possible, latest by the  nth April. 
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SHRI JANARDHANA REDDY (Andhra 
Pradesh) : Sir, this aircraft belongs to the 
National Remote Sensing Agency, which 
falls within the purview of the Ministry of 
Science and Technology. I do not know how 
the Minister of Tourism and Civil Aviation 
comes into the picture. I.would insist that the 
concerned Minister should answer the 
questions. Who is the Minister responsible to 
answer the questions ? Is it the Leader of the 
House or Mr. Kaushik or is it the Minister of 
Science and Technology, who is responsible 
? The Minister of Science and Technology 
has not been named so far. Perhaps, the 
Prime Minister has to answer the questions. 
The plane belongs to the Department of 
Science and Technology. 

(Time Bell, rings) 
(Interruptions) 

MR. DEPUTY CHAIRMAN : Shri Om  
Mehta. 

SHRI OM MEHTA Qammu and Kashmir) 
: Sir, as the House appears to be dissatisfied 
with the replies that have come from the 
Government side, I would request you that 
on the 9th April—on which day we will now 
be working—at 11 o'clcck time may be fixed 
when hon. Members may be allowed to put 
supplementaries on the statement which has 
been made by the Minister. 

 

 

SHRI PIARE LALL KUREEL URF 
PIARE LALL TALEB : This Hcuse can 
revise the programme. Sir, we had made our 
programme to go cut. 

 

SHRI KRISHNARAO NARAYAN 
DHULAP ( Maharashtra) : On a point of 
Qrder, Sir. The hon. Member used the word, 
while referring to the working of the 
Business Advisory Committee as 
'Ttamasha'. It is un-parliamentary and 
should be expunged. 
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SHRI NRIPATI RAJNAN CHOU-
DHURY (Assam): Sir, before the zero Inur, 
they raised that pint and we are still with the 
Civil Aviatirn question. 

MR. DEUPTY CHAIRMAN : This was 
concluiei with my observations. Please take 
your seat. 

SHRI NRIPATI RANJAN CHOU-
DHURY : Sir,   I want t   say something. 

MR. DEPUTV CHAIRMAN : That matter 
has been concluded. N w, Missig; fram th: L 
ik Sabha. 

MESSAGE FROM THE LOK SABHA       
The  Prevention  of Publication  of 

Objectionable Matter (Repeal) BUI, 
1977 

SECRETARY-GENERAL : Sir, I have to 
report to the Hcuse the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabhat 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Prevention of Publication of Objection-
able Matter (Repeal) Bill, 1977* as passed 
by Lok Sabha at its sitting held on the 6th 
April, 1977-" 

Sir, I lay the Bill on the Table. 

REFERENCE TO MISREPORTING OF 
THE PROCEEDINGS OF THE HOUSE 

BY ALL INDIA RADIO 

 

 


